
CENT!W. ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BENCH, ALLl\HABPD 

Civil Contempt Petition Ne~4i of 2CD2 
in 

<xiginal Application No.1106 of 2001 

Allahabad this tl'J3 22th day Of Q:tober ,2002 

Hon1ble Mr~ S.Dayal, ~.M •. 
Hon 'ble Mr. A.K.Bhatnagar ,J.M. 

Hridaya Narain Maurya Son Of Late 
Bachan Lal Maurya Posted as. S.O.H.(Pdmn.) 
Im the Office Of Qaneral Manager, Telecom 
District Allahabad. 

• ••• Applicant 

(By a:ivocate - Shri S.K.Mishra brief holder of 
Shri Sudhir Aga.iwal) 

versus 

S.P,-Kalsi,. <lliaf General Manager, 
Tel~om, East Tele~om Cir~le, Lucknow. 

•••• Res po nde nts 

(By Advocate - Shri A.Sthe lekar) 

ORDER (ORAL) 

By. Hon'ble Mi:-.S.Dayal,A.M. 

This Contempt Petition was filed for wilful 
t..-- 

d is-obtdence Of order Of this Tribunal datecl 20.11:.2001 

directing the respondents to post tre applicant withou~ 

any delay and pay him conse_quential benefits from the1 

date imnediate junior to the applicant was posted in the 

aforesaid scale~ Time was three months is allowed for the 

We have heard Shri S.K.Mishra for the applicant and 

Shr i A. Sthelekar, c ounse 1 for the re sporiderrt.sp 
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3. The respondents have mentioned in their counter 

reply that they have passed order dated 18.6.2002 promoting 

ttla applicant from TTS Group 'B • to STS of TTS Group •A• 
in the pay scale of Rs.10000-15200 on purely tempopary: 

and ad hoc basis w,.e .f. the date of promotion of his 
. /­ 

junior, which has been permitted to the applicant}~co9.d 

corrigendum dated 2s.6.2CXJ4! 
• 

4. Learned counsel for the app Llcan't raised the issue ... 

of delay in-compliance of the order. However, since the 

order has been complied with, we do not find any contempt 
"-. 

on tha part of the zesponderrts., contempt proceedi!)g is 

therefore, dropped~ Notices issued to the respondents are 

d is charge cl:"!" 


